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(8) Consideration and passing

—

(i) The Indian Oaths (Amend-
ment) Bill; and

(ii) The Probation of Offenders
Bill, as reported by the
Joint Committee.
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Mr. Speaker: Next time onwards,
the information regarding husiness for
the following week will be given both
in English and Hindi.

APPROPRIATION (NO. 2) *BILL

The Minister of Finance (Shri
Morarji Desaf): I beg to move for
leave to introduce a Bill to authorise
payment and appropriation of certain
sums from and out of the Consoli-
dated Fund of India for the services
of the financial year 1858-50.

Mr. Speaker: The guestion is:

“That leave be granted to intro-
duce a Bill to authorise payment
and appropriation of certain sums
from and out of the Consolidated
Fund of India for the services of
the Financial year 1958-59."

The motion was adopted
e

Shri Morarji Desai: I introduce the
Bill.

FINANCE BILL

Mr. Speaker: The House will now
take up the Finance Bill, 1958, As
the House is aware, 12 hours have
been allotted for all the stages of the
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Bill. I would like to take the sense
of the House as to how these 12 hours
should be distributed among the
various stages of the Bill. How much
for the general discussion and how
mt‘xch for the clauses?

Shrimati Renu Chakravartty (Basir-
hat): Six and six.

Shri C. D. Pande (Naini Tal): Eight
and four.

Mr. Speaker: Perhaps .we may
divide the time equally between the
general discussion and the clauses. At
the end of six hours, if we find that a
number of hon. Members want to take
part in the discussion, we shall try to
increase the time for general discus-
sion.

Dr. P. Snbbarayan (Tiruchengode):
We can make it seven and five.

Shrimati Renu Chakravarity: Eight
and five,

Shri C. D, Pande: Eight and four.

Mr. Speaker: All right. Eight hours
for general discussion and four hours
for the clauses. All the hon. Mem-
bers can talk on this Bill, from China
to Peru. The four hours will include
third reading also.

The time-limit for speeches will, as
usual, be 15 minutes for the Members
and 20 to 30 minutes, if necessary, for
leaders of groups.

As hon. Members are awure, the
House will sit up to 6 p.m. today. So
far as the non-official work is comn-
cerned, it will start at 3.30 pm. So,
from 12 to 3.30 p.m. we shall go on
with the Finance Bill. I have got a
list of the hon. Members who have not
spoken at all. Therefore, let them
have an opportunity to speak on any
subject they Ilike relating to the
administration. 1 am not confining it.
I have got about 10 to 12 hon. Mem-
bers in my list. Possibly, some others
may also rise. At the rate of 18
minutes per Member, in two hours I
undispueo!eishtuanzm. In 23
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hours I can dispose of 10 Members. 8o,
even if all the 3} hours are taken up
by all those Members who have not
spoken at all, the rest of the time will
be available for the leaders of varipus
groups, the spokesmen of various
groups, who will certainly throw an
enormous light over the subject-
matter on hand. This will be a back-
benchers’ day. Now, I call upon the
Finance Minister.

The Minister of Fimance (Shr!
Morarji Desat): 1 beg to move:

“That the Bill to give effect to
the financial proposals of the
Central Government for the finan-
cial year 1958-89, be taken Iinto
consideration.”

This Bill has heen before the House'

for more than six weeks and ample
opportunity has been given for the
expression of views on its provisions
both inside and outside the House. The
reaction to the Bill appears on the
whole to be one of approval. This is
in fact what we should have expected
seeing that the proposals in the Bill
are a confirmation and continuation of
the pattern of taxation set last year
and approved by Parliament. For this
reason, I need not now dilate on all
the provisions of the Bill and for a
detailed understanding of the provi-
slons, I would refer to the Memoran-
dum issued by the Ministry of Finance
and circulated to all the hon. Members.
For the present I shall confine myself
to a few remarks of a general nature
on some of the provisions.

In the field of direct taxation, the
rate structure fixed last year for
income-tax and super-tax is to com-
tinue. This is as it should be. This
strueture was approved by the House
hardly eight months ago and we have
not had sufficient experience yet of
this to be called to suggest any mate-
rial changes. There is, however, only
one variation of a minor nature, This
variation is with regard to the rate of
tax to be levied on dividends declared
by what are called section 23A com-
plnhlhqeeuo!lapercmt.um
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paid-up capital. The rate is propossd
to be brought down fram 3G per cent.
to 20 per cent. The reason for thus
is that the law requires such com-
panies to declare certain dividends and
s small relief in the rate of tax on
excess dividends on higher slabs is
justified.

There has been some criticism that
the existing rate structure bringz into
the fleld of assessment a large num-
ber of persons with small incomes
ranging between Rs. 3000 and
Rs. 4,200, Tns criticism, which was
voiced last yemr, was repeated during
the time of the general discussion and
the Prime Minister had adequately
dealt with it. All I need add is that
with our growing developmental
expenditure, this class of persons 1is
increasing in number and is bound to
increase in future, and there is no
reason why the beneficiaries of these
developmental programmes should not
contribute their mite, however small it
might be, for the country’s finances.
The exemption limit of Rs. 3,000 is
more than ten times the average per
capita income in India whereas in
other countries, even more advanced
than India, the exemption limit is a
much smaller multiple of the average
per capita income. I would like to
repeat what has been said several
times before, that although these small
incomes have been brought within the
scope of taxation, the amount of tax
is very small. Thus, on an income of
Rs, 350 a month, the amount cannot
exceed Rs. 8 per month and may be
as low as Rs. 1]8]- a month depending
upon the size of the family of the
tax-payer.

I would now like to refer to a few
changes in the fleld of direct taxation
which find a place in the Bill. I am
sure the hon. Members will welcome
the two exemptions proposed in the
Bill. One is to exempt from tax the
investment income of registered trade
unions of workmen. These small
incomes are from the savings of work-
men and the exempiion proposed is
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insignificant in terms of revenue. The
second such proposal relates to the
income of Assam hill tribes who have
migrated to the Union territory of
Manipur. According to the law as it
stands, members of the Assam hill
tribes are exempt from tax only #f
they remain within their areas. It is
now proposed to extend the conces-
sion even if they move to Manipur.

In exempting from tax the enter-
tainment allowance received from
Government, the requirement that the
individual concern should have been
drawing the allowance from 1st April,
1855, is proposed to be dropped. At
the same time, the maximum limit for
exemption is proposed to be lowered
from Rs. 7,600 to Rs. 5,000. Thus,
though there will be no distinction
between those who started getting
allowances before or after the 1st
April, 1955, some of them whose
allowances were wholly exempt will
now have to pay tax on part of the
allowance. There has been some
criticism based on a misunderstanding
of the correct position in this matter
that this amendment seeks to discrl-
minate in favour of the recipients of
salaries from Government. This
criticism is not justified. Very few’
persons receive entertainment allow-
snces from Government and it s
required of them that they should in
view of the office held by them incur
expenditure on entertainment, For
this purpose, the amount allowed by
Government is fixed rigidly. In the
case of employees in the private
sector, it is always open to the
employer to directly meet the cost of
entertainment provided through the
employee for the purpose of the busi-
ness. In fact, expense accounts are
being provided by employers in the
private sector. It is the absence of a
similar provision in the case of per-
sons receiving salary from Govern-
ment that necemitates the exemption
now proposed.

The next item to which I would
Uiks to refer is the exemption of
gratutties payable by local authorities
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the scheme simflar to the death-cum-
retirement gratuity scheme of the
Central Government. Such gratuities
which are really in the nature of
commuted pension are alrealy
exempt for Government servants.

Another relief which is proposed to
be given relates to the exemption of
travel concession or assistance receiv-
ed by an employee on leave to his
home town in India. The employees
receive this concession from their
employers for actual expenses incur-
red by them and it is unfair to put a
tax on such expenses. This exemp-
tion will, of course, apply to all
employees whether of Government or
otherwise.

All the changes to which I have
referred have little financial effect and
are intended merely to remove ano-~
malies or unjustified hardships.

I now turn to a proposal which has
given rise to some amount of come-
ment from the public. I refer to the
amendment proposed to be made to
the provisions in the Income-tax Act
relating to the allowance of develop-
ment rebate. As hon. Members are
aware, this allowance was introduced
for the first time by the Finance Act
of 1955. Under the law as it stands,
this allowance is fixed as a sum equal
to 25 per cent, of the value of new
machinery or plant installed by a
business undertaking. This sum is
deducted from the profits of the con-
cem in arriving at the total income of
the year in which the plant or the
machinery is installed. The result of
giving such an allowance is obviously
the saving of tax on an amount equal
to the allowance.

For instance, if machinery worth a
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is thus a clear net gain to the com-

pany. Under the present law, the
company can do whatever it likes
with this sum of Rs 12,87,000. It can
distribute the whole of it is as divi-
dends. Now, it is obviously unreason-
able that when Government have
foregone a substantial sum of tax due
to them from a company with a view
to helping it in financing develop-
ment, the company should distribute
as profits the tax savings soon after
obtaining the rebate. It has, therefore,
been proposed in the Finance Bill that
companies which get development
rebate for the purpose of income-tax
assessments should actually write down
their profits by the amount of the
allowance and create a reserve for a
corresponding amount and maintain it
intact for a period of ten years. This
requirement to create the reserve is
to apply only in respect of claims of
development rebate on assets installed
on or after the 1st January, 1958. I
would like to emphasise in this con-
nection that the creation of this
reserve is not a taxation measure and
will not in any way add to or take
away from Government revenues. All
that it will do is to conserve double
the tax savings of a concern for its
own business purposes. While the
obligation to maintain the reserve 1s
proposed to be imposed on claimants
of development rebate, the amount ot
the rebate is proposed to be increased
from 25 per cent. to 40 per cent. of
the cost, in the case of new ships.

.While the principle underlying the
amendments proposed has received
almost universal approval, there has
been some criticism regarding the
manner in which the principle is
sought to be implemented by the pro-
posal in the Bill. It has been argued
that if a manufacturing company
which is already earning profits and
is declaring dividends therefrom,
wishes to take advantage of the
development rebate by extending its
activities, it may, in view of the pro-
vision proposed, find itself in an
embarrassing situation. If the develap-
ment rebatg is debited to the profit
and loss account, even the profits

resulting from the existing activities
of the company will be wiped out or
considerably reduced with the result
that the company may not be able to
declare 8 reasonable amount of divi-
dend. Such a situation will not be
welcome to the shareholders, and
managements may, therefore, ‘hesitate
to embark on programmes of
expansion. For a similar reason, the
incentive sought to be provided by the
development rebate for starting new
companies will become inefflective if
the companies are prevented from
declaring dividends in order to qualify
for the rebate. It has further been
urged that while the saving in tax in
the case of a company will amount to

" about 515 per cent. of the amount of

the development rebate, the provision
requires the creation of a reserve
equal to the whole of the amount of
the development rebate, that is, an
amount roughly equal to double the
tax savings. It is contended that there
is no justification for reserving an
amount equal to 100 per cent. of the
development rebate when the advant-
age derived therefrom is only about
half that amount.

I have carefully examined the
points raised. Some AQifficulty will
arise in the case of new undertakings
which produce income at a tardy rate
or of those existing undertakings
which embark on large deveoipmental
plans whose cost is very large in
comparison with the income so far
earned, the expenditure being com-
pressed within a short period. We
want the formation of new enter-
prises and development of the existing
ones and I propose, therefore, to move
amendments to the Bill which will
adequately meet the contingencies
which may be apprehended to arise.
The effect of the amendments will be
two-fold. In the first place, if the
total income for any year, before
allowing development rebate, falls
short of the full amount of the rebate,
the rebate to be allowed for that year
will be limited to such total income.

The balence of therebthwmbe
nllowodtobe earrhd erd!or
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being claimed in the succeeding year
or years. The number of years for
which it can be so carried forward
will, of course, be restricted to eight
which is the number of years for
which unabsorbed loss can be carried
forward under the present law.
Secondly, the amount to be taken to
reserve need not exceed 75 per cent.
of the amount of development rebate
claimed. It is but reasonable to
expect a company to whom Govern-

ment has given a relief equal to 51-5.

per cent. of the rebate, to put into
reserve from its own resources an
additional amount equal to about half
of this. I would repeat that the
original provision of the main Bill or
the amendment now proposed by me
does not in any way affect tlie tax
nayable by the companies. I would
ike also to emphasise that the
‘eserves so created will remain with
he company and can be used for all
egitimate purposes as long as it is not
ised for the distribution of dividends.
[he proposed amendment will also
larify certain other misunderstand-
ngs about the intentions of this
rrovision.

I need not tire the House with a
letailed discussion of the other provi-
ions in the Bill relating to direct
axation. The Explanatory Memor-
ndum clarifies these provisions and if
iny points are raised during the dis-
ussion, I shall deal with them at the
ime of the clause-by-clause consi-
leration.

As regards indirect taxation, the
Bill does not propose any major
change. The excise duty on cement is
being increased from Rs. 20 to Rs. 24
per ton. However, as already. men-
tioned by the Prime Minister while
introducing the Finance Bill, this
proposal will not raise the issue price
of cement, but it is intended to
replace the surcharge which was
beihg levied by the State Trading
Corporation.

As regards tobacco, a clarificatory
amendment {s proposed with a view
lo ' removing the ' doubts expressed
Tegarding ‘the iixe of a ‘granule’ or
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‘rawa’ of tobacco. While on tobaeco,
{ may mention that it is only about a
vear ago that we changed over from
the criterion of capability of use to that
»f the physical form for assessment of
hiri and non-biri tobacco. This was
Aone on the basis of the recommenaa-
tion of an expert committee. A change
of this nature inevitably leads to some
amount of disturbances in the exist.
ing system, particularly in " the
marginal cases. I am glad to say that
many of these problems have been
solved, though a few still remain and
are under consideration. I hope these
will be solved very early, but I must
say that we will have to resist any
attempt to make this an opportunity
for claiming new concessions. Equally
inevitably new methods of evasion
crop up and these are under constant
examination with a view to plugging
the loopholes.

Sir, I beg to move that this Bill be
taken into consideration.

Mr. Speaker: Motion moved:

“That the Bill to give effect to
the financial proposals of the
Central Government for the
financial year 1958-39, ‘be taken
into consideration.”

Hon. Members who have not spoken
so far will kindly rise in their seats.
Each one will be given an opportu-
nity.

Shri 8. M. Banerjee (Xanpur): It
was said, Sir, that we will be given
a chance to speak on the Finance Bill.

Mr. Speaker: The hon. Member has
got too many chances. Let nobody
interrupt. First, those Members who
have not spoken so far in this ses-
sion, who have not opened their lips
in any discussion. on the President’s
Address, on the General Budget, oa
the Railway Budget etc.,, will kindly
give their numbers.

Shri Anjanappa (Nellore—Reserved
~—Sch. Castes): My number is 90.

Shri Kuttikrishnan Nakx (Kozhi-
kode): My number is 157.



Shri Naldurgker (Osmanabad); No.
133,

De. Atchamamba (Vijayavada): My
number is 121.

Shri R. Ramanathan Chettiar
{Pudukkottai): No. 114.

Mr. Speaker: I would also appeal
to hon. Members—I find it very
embarrassing—hon. Members come
here and they want to look into my
note here, Then, when I tell them
whether their name is here, they say,
my name is not here. They would
say, let me see. That is very embar-
rassing. What I say is, time is taken
away in this discussion. Hon. Mem-
bers will kindly be in their seats. 1
am always watchful. I do not want
to offend even a single individual
Member in this House. I would like
to give him opportunities as much as
possible, keeping up the level of the
debate by calling the leaders of the
various Groups. I am only trying to
distribute the time. I am not in
favour of X or ¥, Nobody is my
relation; nobody is my enemy. Let
him kindly send a chit. Nobody need
come and stand near me, including
Ministers. I would appeal to Minis-
ters. I am not saying all Ministers
come. A few Ministers come and make
it embarrassing.

Shri Morarji Desai: I agree entirely.

Mr. Speaker: No hon. Member need
come to the Chair. Whether I sit or
the Deputy-Speaker or the Chairman
sits, they may send chits and write a
normal language. Some of them
write, I thought you have no eyes,
you have no ears also. Some of them
write to me, I think your Yes means
No. These are embarrassing. Some
Members say, you said yesterday that
you will call me today. I never
commit myself. Hon. Members say,
‘Jet us see’ means Yes. If I do not
call him, it is No and he walks away
protesting that this is immoral. One
hon. Member said, this is immoral.
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If the Spesker who is their repre-
sentative is imworal, I do not know
what the other Members are. I
would urge upon all hon. Members
that everybody will have his chance.
Let us not lose patience. 1 am anxious
to see that every Member gets an op-
portunity. I know that he is being
watched by his electorate. Those hon.
Members who have not spoken will
kindly give their numbers. The whole
of this day I have reserved to those
Members. We will start with the
Leaders of Groups the next day
afresh.

Shri Manaen (Darjeeling): No. 116.
You have been pleased to call me,
Sir.

Mr. 'Speaker: I will call him.

Shri Rup Narain (Mirzapur—Re-
served Sch. Castes): No, 246.

Shri Dasaratha Deb (Tripura): No.
525.

Shri Rangarao (Karimnagar): No.
403.

Shri K. C. Jena (Balasore—Resery-
ed Sch. Castes): No. 394.

Mr. Speaker: I think all the Opposi-
tion Members have spoken.

Shri B. Das Gupta (Purulia): I did
not speak on this Demand. No. 538.

Shri D. V. Rao: (Nalgonda): No
474,

Mr. Speaker: I will make out a
list of the names.

Shri Manaen: Mr. Speaker, it has
been my misfortune that I could not,
in spite of my efforts, speak in the
Home Affairs debate. I am grate-
ful that you have called me now.
It would have been in the 4t-
ness of things if I had confined my
observations to the Finance Bill. But,
my failure to speak earlier, the prin-
ciple that any subject can be discuss-
ed and any grievance can be ventilat-
ed when authorising taxation of the
citizens, and also the latitude that you
have given us to travel from China



to Pary, induce me to confilne my
obsesvations to a few questions that
1 wanted to discuss during the Home
Aflairs debate. Prior to that, I wish
to make a few observations of an
absolutely general character.

There is a general charge that this
country is overburdened with taxa-
tion. I feel that the genius of the
Indian people is to be philosophical in
moments of despair and adversity. I
think our countrymen would not very
much grudge the taxes if they could
be convinced, if they could see ‘that
their hard-earned money was not
wasted or abused in the luxury of one
or at the whim of the other. We
know it and every one in this coun-
try knows that the economic salvation
of the country almost entirely depends
on the Second Five Year Plan and
the success of the Second Plan
depends on the close co-operation and
awareness of the people. We are plan-
ning and very often we go astray, in
my humble opinion. If we plan only
in terms of steel and canals in utter
disregard of the human aspect of the
problem, I am sure, we shall make a
mistake. We shall have to inspire the
confidence of the masses and enthuse
them with a sense of national urgency.

Corruption and indiscipline in our
country is rampant. I wonder, in the
midst of this corruption and indiscip-
line, how and when we shall be able
to succeed in our plan. What, I
think, we are lacking in this country
is national character. Many years of
foreign rule, poverty, ignorance and a
number of pernicious social customs
have contributed largely to our moral
degradation. I think we shall have
to do something definitely in the
direction of building national charac-
ter. It will have to be tackled on a
national scale. I think the help of
teachers, psychologists, thinkers,
political and social workers will have
to be taken to build up the national
character. I do not say corruption is
the monapoly of this country alone.
Corruption is there in other countries

algo. . But, the extent to which it per-
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sists and the lowness to which it can
stoop in our country is really amazing.

I also feel that an element of com-
pulsion will have to be imported in
the execution of our development
schemes. We talk so often about the
great economic developments that
have taken place in China. We know
that poverty and hunger have almost
been eradicated in that country. I
think without a certain degree of com-
pulsion, without a sense of national
urgency, without strength of character
they could not have achieved what
they have achieved today. Exclusive
dependence on shram dan and volun-
tary contribution I do not think will
lead us anywhere. There will have to
be a certain degree of compulsion. I
do not say that in this country com-
pulsion will have to be extended to
the degree of regimentation as it is in
other countries, but in respect of, for
example, such developmental works
as vi'lage roads or small irrigation
canal links and also in the matter of
maintenance of a certain degree of
discipline, I think compulsion should
be enforced. I am confident that the
proverbial integrity and honesty of
our Finance Minister will enthuse both
the people and the servants of the
people—I do not very much like the
term “Government servants”—with a
sense of integrity and honesty and the
whole country will march ahead.

‘With regard to the general adminis-
tration I would submit that opportun-~
ities to the common man to actively
participate in the general administra-
tion of the country should be made
available more and more. I think
today the only opportunity that the
common man geis to participate in
the administration of the country is
verhaps when the country goes to the
polls. I think a district edvisory
committee should be formed with
Members of Parliament, Members of
the Legislature, representatives of the
local boards and also a few individuals
representing the various interests of
the district. Such a committee cmn
not only functien as a ¢
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council, ‘bt can’ also aid and advise
in the matter of general administra-

I 8nd the Planning Commission has
aiso provided for such an arrange-
ment. In Chapter VII of the sum-
mary of the Second Five Year Plan—
1 was going through it—I notice that
the -district has been described as the
pivot of the structure of administra-
tion, and later in the same chapter the
formation of the district advisory
committee has been recommended.

So far, the general tendency of the
district officer is to build a wall
around himself—call it a wall of ivory
or of iron—and rule from a position
of seggregation. The formation of the
district advisory committee will not
only afford the people an opportunity
to actively associate themselves with
the administration, but, I think, will
put the whole administration into gear.

The reference to the district admin-
istration leads me to the question of
my district. My district is Darjeeling,
with Nepal on the west and Sikkim,
Tibet and Bhutan on the north and
north-east. The population in the
hilly areas of Darjeeling is predomi-
nantly Nepalese; Lepchas and Bhutias
also form a part of the population.
Of course, I must say that the towns
in the district are more or less of a
cosmopolitan nature. Lepchas and
Bhutias are recognised as tribal peo-
ple. Incidentally, ] may mention that
Lepchas, the oldest aborigines of
Darjeeling, are threatened with what
can be called a gradual process of
extinction.

It is & pity that the Nepalese who
are actually the hill tribes of Darjeel-
ing have not been recognised as
Scheduled Tribes, although econo-
micelly, socially and educationally
they are equally backward. Be that
a8 it may, hopes had run very high
when the Backward Classes Commis-
sion -waa -formed, It was hoped that
the injugtice done to the Nepalese
wauld be obmpensated, and an- oppor-.

tunity -would bd afforded to them to
receive special treatment to make up
the leeway. This hope, 1 say, has
been belied.

The Backward Classes Commission’s
Report has not yet been discussed on
the floor of this House, although it was
submitted as far back as September,
1956. Why should we not have the
boldness to place this report on the
Table of the House and discuss it, and
if necessary make certain’ additions
and alterations to the recommenda-
tions? As a matter of fact, I find that
the hon. Home Minister in his memo-
randum on the Report of the Back-
ward Classes Commission has said,
un page 4:

. . further investigations
will have o be undertaken so that
the deficiencies that have been
noticed in the findings of the Com-~
mission are made good”.

I only appeal that further investiga:
tions be undertaken.

On page 38 of the Report of the
Ministry of Home Affairs it has becn
argued that the backwardness of a
community should be measured by the
yardstick of lowness of occupation.
What do we mean by “lowness i
occupation™? This is beyond my
comprehension. Do we mean lowness
of emoluments or the type of work!
If we mean lowness of the type of
work, how do we reconcile it with the
concept of the dignity of labour? The
whole idea is, as I said, incomprenen-
sible. 1 submit that before any eri-
terion is laid down to determine ths
backwardness of a community, ti«
question should be thoroughly discus-
sed on the floor of the House. It &
this House which should decide whicl
community is backward and wki-}
community ig not backward. I woul¢
submit that we should not try to ci:-
cumvent certain national ebligation:
by resorting to haphazard Ms-.
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I wus referring to the guestion of
the Nepalese. It is estimated that
‘there afe about three million Nepa-
fese in India, with concentration in
Assam, Darjeeling, Duars, Dehra Dun,
Dharamshala and Bhaksu. The
Report of the Backward Classes Com-
mission, which is vague in its general
approach, is wrong on several
accounts.

On page 30, Volume I, it has been
eaid:

“Therefore we recommend that
in parts of Uttar Pradesh, Bihar
and West Bengal where there are
large numbers of Gurkhas, only
such communities (of Gurkhas)
as are listed as backward should
receive the same help as other
Backward Classes. In the rest of
India the Gurkhas are known to
ignore their castes and become
one homogeneous community.”

I may mention here that the terms
“Gurkhas” and “Nepalese” are iden-
tical; only the term “Gurkha” has a
emack of his martial trait.

It is estimated that there are about
one million Nepalese in Assam alone,
and what is stated in the Report is
absolutely untrue, viz., that caste in
States other than Bengal, Bihar and
U.P, is disregarded. After all, social
pattern does not radically vary from
State to State. I may also mention
that casteism among the Nepalese and
in Nepal is more rigid and still worse,
and Assam or any part of India for
that matter, cannot be an exception
to that pattern.

I say it with a sense of pein that
the question of the Nepalese, for
example the Nepalese of Darjeeling,
has not been properly studied. While
going through the Report of the Back-
ward Classes Commission I was flab-
bergasted to notice that certain abso-
lutely untrue statements have been
entered therein.

On page 214 of Volume I of the
Eﬂportlthubemmteredthntﬂle
Commission visited Darjeeling and
m‘ I3 is stated definitely that
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they visited Darjeeling and Kurseong
and had received representations.
The Commission did not visit Dar-
jeeling and Kurseong—not at all, and
did not receive any representation. It
is a matter of great pity that such a
high-powered commission should
enter such untrue statements. 1 am
sure they have also showed some-
where that they have spent some
money for visiting Darjeeling and
Kurseong. I would rather not expe-
tiate on this point.

1 would only implore in all humility
that the three million Nepalese living
in India should be recognised as a
backward class, and I can assure the
House that they will pass all the tests
and criteria of backwardness as are
mentioned in page 3 of the memoran-
dum of the Home Minister on the
Backward Classes Commission’s
Report.

Then again, the Commission has
recommended, as I read out, that the
Nepalese should be recognised as a
backward class in Bengal, Bihar and
U.P, but when we go through the
Report, we find in Volume I, where
the lists are given, that Nepalese are
included only in the UP. list. They
are not even mentioned in the Bengal
and Bihar lists. What ghall we call
it? Shall we call it carelessness or
sheer negligence? I hope all this will
be looked into.

One more point. Recently the Gov-
ernment of India have recognised cer-
tain castes .among the Gurkha or
Nepali community as Scheduled
Castes, but the Government of Assam
have been persistently refusing to
extend the facilities which would be
accruable to such recently recognised
Scheduled Castes.

At one stage of my speech I refer-
red to Darjeeling. I wish to focur the
attention of this bon. House on this
important border district. Darjeeling,
&s you may be aware, is the centre
of social and cultural activities of the
Nepalese in India. The Government
of Weat Bengel have latdly been vary
much ulive to the problems and
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grievances of Darjeeling. They have
recently set up an enquiry committes.
I hope the salient grievances of the
people of Darjeeling will be redressed
by the award of the State Cabinet.

The problems of minorities as alse
of the frontier regions can be solved
more easily by a psychological
approach and with a human touch
than by other methods, coercive or
otherwise. I may refresh the memory
of this House that during the days
when the States Reorganisation Com-
mission was collecting evidence in
Darjeeling, various parties came for-
ward with such demands as the
formation of Uttarakhanda with
Darjeeling and neighbouring areas,
merger of Darjeeling with Assam ana
Bihar, or with a regional demand for
Regional Autonomy for Darjeeling.
There were many other demands too.
Now, those demands were neither
feasible nor tenable. Some of the
demands are very often described as
originating from separatist tendencies.
But I do not think those should be
dismissed as such. The cumulative
effect of unredressed grievances very
often leads to demands which may be
beyond the realm of reason or legality.
We know that well. So, 1 need not
repeat it. What happens is that frus-
tration ensues, and the wayward ten-
dency becomes aggressive, and I say
it has happened in some other parts
of the country. It is under such cir-
cumstances and under such situations
that the interested parties come for-
ward and exploit the cupidity and the
prejudice of the masses and lead them
astray.

I can assure this House with all the
emphasis I command and with the
sense of responsibility that 1 have,
that all that the people of Darjeeling
are interested in is their security and
well-being and nothing more and
nothing else.

One other staggering problem of
Darjeeling is the problem of growing
unemployment in urban areas, =and
mostly in tife fem garden areas. We

1 A ises

know that the population in the tes
gardens has incresased by leaps and
bounds, whereas the acreage undm
cultivation has almost been static. I
appeal to the good sense of the Hcuse
to consider how fur it is advisabie to
allow the problem of unemployment
to continue in a border district for a
long time. I appeal that a net-work
of cottage industries and small-scale
industries should be started at various
points in Darjeeling.

1 would make a particular lppi-ll
that the stipendiary facilities for
Nepalese students be made more
liberal. The weducational backward-
ness of the Nepalese beggars all des-
cription. The facilities that are avail-
able under the other backward classes’
scheme are such that a large number
of students are disappointed every
year.

The Gurkhas are physically short.
Even the Armed Forces have accept-
ed 5 feet 2 inches as the eligible
height for recruitment, but strangely
enough, the Central Excise Depart-
ment have been persistently refusing
to take boys who are below the height
of 5 feet 4 inches. I think such racial
characteristics as height or colour ete.
should not be disqualifications. Every
year, a large number of candidates
apply, but when they go and stand
on the measuring instrument, they
are rejected every year, although they
are found otherwise absolutely fit;
they run the race and they stand first;
and they are good in every way; they
are intelligent, bright and so on and
so forth, but just on the score of
height they are rejected.

1 am sure you will agree with me
that the relaxation made in the mat-
ter of height .

Mr. Speaker: The hon. Members
time is up.

Shri Manaen: I would beg of you to

give me a few more minutes, because
formmmanth Ilhln oot g
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an opportunity. I want to deal with
few more points.

Shri Braj Raj Singh (Firozabad): Is
the hon. Member going out of India?

Shri Manaen: You will agree witn
me that the relaxation that has been
made in the matter of height in the
Armed Forces has not in any way
prejudiced the efficiency or the turn-
out by the Gurkha jawans in the
Indian Army.

I feel, and I hope I am not wrong,
that the frontier of a country can be
rendered impregnable and invulner-
able by happy and contented people
living there rather than by military
might, and if I may be permitted to
say 80, I would assure this House that
the north~eastern frontier of India will
be rendered impregnable by sturdy
Gurkhas, living there.

It will not be very much out of place,
i# I mention here that Darjeeling is
considered as the queen of hill stations.
And what queen can be more regal
and charming than Darjeeling with
Kanchenjunga on her brows? Panditfi
in his recent visit to Darjeeling said
that the call of Kanchenjunga takes
him to Darjeeling. Darjeeling has a
tremendous potential for tourist traffic.
So, I appeal that the attention of Gov-
ernment should be directed towards
this matter, and directed with purpose.

So far, I have dealt with the ques-
tion of Darjeeling and the Nepalese.
Since you have already rung the bell,
I do not want to dilate more on the
question of Darjeeling but I shall be
failing in my duty if I do not say a
few words about Siliguri, Tarai and
Duars. A large number of people in
Siliguri, Tarai and Duars are tribals
working in the tea gardens. Except for
the fact that a few labour laws have
improved their lot to some extent, they
are grovelling in backwardness and
illiteracy. It seems as if they have not
attracted anybody’s attention. I
appeal to the Government, especially
to the Home Ministry to request the
‘Comiuiuner for Scheduled Castes
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Siliguri is a town which has sprung
up almost overnight after the Parti-
tion. It has grown to incredible
dimensions with the huge influx of
refugees, with the result that the town
is in the most amorphous condition
today. Government have spent several
lakhs of rupees in the construction
of a huge refugee market. But not a
single shop is there till today, though
they have finished the construction. I
ask Government why it is so. Several
refugee colonies have been established
in Siliguri, some of which do not even
have approach roads or bridges; they
have to cross the rivers to reach them.
Of course, the rivers are small. And
there are also no roads.

The Siliguri water works scheme
has long since been approved by
the Government of West Bengal
but the inordinate delay by the
Government of India in accord-
ing the financial sanction has
held up the scheme so far. The pro-
posal to convert Siliguri into an indus-
trial estate has also been hanging fire
for a long time. Unless red-tapism
in this country is eliminated or at least
cut to some extent, I am afraid matters
will move much slower than would be
to the interest of the country and the
people.

In a recent survey conducted by the
Government of West Bengal, the tri-
bals of Siliguri, Tarai and Duars ex-
pressed their willingness to accept
Hindi as their language. But no
arrangement has been made for their
schooling at all. I appeal to the Gov-
ernment, especially to the Education
Ministry, to make arrangements for
their education and hostelry. The
people of Duars have been de-
manding a Hindi high school for a
very long time, but nothing seems te
have been done in this regard.

In the whole of Siliguri, Mal, Matil-
li and Nagarkatta, that is, the parts
of Duars, there is not a single national
extension service block or community
project centre. I need not remind the
Finance Minister that it is these areas
which give him huge foreign exchange
from the tea Industry, and it is a
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-puv that these .areas should reeeive
-stép<motherly treatment. I appeal to
the Government to direct their atten-
tion towards this matter also.

Sir, you have been very patient with

me, and you have given me a few more
minutes than I actuslly deserved. I
have made a very pedestrian submis-
‘sion. The word ‘pedestrian’ has be-
come very popular this year. I hope
Government and the respective Minis-
tries will be pleased to take such
action as would be necessary to redress
the grievances of my part of the coun-
try.

Dr. Atchamamba (Vijayavada): I
am very glad that Government are
spending large sums of money with
regard to health. Yet, we cannot be
blind to the deficiencies with regard
to health in this country.

First, I must mention about the in-
fectious diseases. In every capital
city, whether it be Bombay, Madras or
Calcutta, and even in smaller towns
like Vijayavada and others, we find
almost all the infectious diseases
throughout the year, in some portion
or the other. Today, we know that
Bombay is in the grip of the small-
pox . epidemic. In Europe, in the
twelfth century, there were very many
epidemics throughout the continent,
and there would be a colossal num-
ber of deaths, and we have heard of so
many appalling stories. But today, we
know that they have got rid of these
infectious diseases.

So far as we are concerned, it is now
ten years since we attained Inde-
pendence, and we should have turned
our attention towards this. We cannot
say that these infectious diseases are
prevalent only at some periods and at
other times they are not. Sometimes,
they may be raging high, and some-
times, they may be raging low. That
is all.

I would refer to malaria and filaria.
‘We are spending nearly Rs, 2 crores on
thelr eraflcation. But I can tell you

that in my own State, namely Andhra
Pradesh, from Vijayanagaram to
Vijayavada or dewn to Tenali and
even further down, every town 1s
infected with malaria and flaria.
Mosquitoes are so terribly rampant
that nobody can sleep in those towns.
Filaria and malaria can be got rid of
easily if we pay proper attention to
the sanitation of these places, but as
we know, sanitation is horrible in
everyone of these places. Still, we
know that we are spending Rs. 2 crores
on these matters.

Then, again, we must think of the
hospitals. In the general hospitals as
a whole—I have good experience of
them—I must say that there is ne
proper attention paid to the common
man, to the pedestrian as he is called.
This is so because the doctors, the sur-
geons and the physicians that are
employed there are now allowed pri-
vate Practice. Of course, the Gov-
ernment pay is assured. The result
is that a greater amount of time and
energy are spent on private practice,
because they get more money if they
work more. Human nature being
what it is, they spend more time on
private practice and they have prac-
tically very little time and very little
energy to spend with regard to the
hospitals in which they are employ-
ed.

Again, most of these hospitals are
attached to medical colleges. That
means, these physicians and surgeons
have other duties, that is, teaching
duties. So if in addition to teaching
duties and duties in the hospital, pri-
vate practice is also permitted, you
can understand what they can do in
any one of these directions. It they
have to be proficient teachers, they
have to be trained properly. They
must be up to date with their know-
ledge. Science is advancing every
day. Every day you find that what
is said on the previous day is can-
celled and new thearies come up. If
a doctor or any other scientific person
wants to keep himsell up to date, he
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" gust be in day to day touch with the
" scientific advances in that subject.
‘For this, time is required.

So I would make a request to the
Government. Let them pay more to
these physicians and surgeons, and let
them spend more time in reading and
acquiring further knowledge which
they can impart to the students in the
medical college and &also help the
patients who are in the general hos-
pitals. Everybody knows what is the
state of affairs in the general hospi-
tals. There are constant complaints.
Practically no patient is happy, except
perhaps some of those patients who
are more or less private patients of
the physicians or surgeons. Of course,
I do not mean to say that every
physician and every surgeon does this.
I am only talking in a general way.
There are exceptions.

With regard to family planning, now
we are spending quite a lot of money
on the family planning centres. In
this country, of course, our women
are shy. They do not come straight-
way to the family planning centres
and say ‘I have come here for this
purpose’. That is one thing. Second-
ly, in the family planning centres, we
have got doctors, there is staff and
there is housing accommodation, and
in some places, there are jeeps and
also health visitors. Now, with such
equipment, the work is easy. But we
are using practically very little of it.
It we take the statistics, we find that
in any one of these centres, not even
10 patients come. Even these 10 peo-
ple do not go for this purpose; they
go there to get medical aid with re-
gard to maternity and other ailments.

I, therefore, suggest that these cen-
tregs should be made multi-purpose
centres, that is, for women alone,
adding maternity and child welfare.
There are doctors who are technical
personnel, They can as well look
after the women and their medical
needs with regard to maternity and
child welfare; family planning comes
along with it and forms part of it. 1
am & lady doctor and I am practising
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that, Certainly, family planning is
one of my business. Just like that,
at every centre where there is a doc-
tor, equipment and 50 on, they can be
utilised to the fullest capacity. Of
course, if we introduce this arrange-
ment, we have to spend a little more
money, because we have to give them
perhaps a little more medicine or
some other thing. We have got the
personnel; we have got the whole
equipment. So it will be a sheer
waste if we are going to have these
family planning centres only for that
purpose. Under the present arrange-
ment, practically nobody is happy. In
fact, in the rural areas, we wanted to
have 2,000 centres. Today not evem
200 or 300 are functioning. Why is it
so? Even to these centres that are
functioning, as I said, very few peo-
ple go.

So in order to make these centres
perform their functions fully ane
completely we must have this multi-
purpose arrangement. I must say that
it is only fair that we should provide
every woman in this country with
proper and scientific medical help in
maternity and child welfare. It is only
fair that not only family planning
centres are there, but medical centres
are also there. There are medical
centres under the N.E.S. Blocks and
other Extension schemes. They can
all be united together and made to
serve a greater and larger purpose .
than what they are doing today.

Then I come to the subject of differ-
ent systems of medicine. We have
got funds separately for ayurveda,
homoeopathy, unani etc. I know very
little about unani or homoeopathy to
talk about, but I know some-
thing about ayurveda and I do
want to say something on that
Nowadays, people are talking about
integrated medical colleges and
integrated medicine. I really do not
know what this means, how a scientific
or allopathic medical science can
be integrated with the ayurvedic way
of diagnosis, pathology etc. When we
speak of the ayurvedic systemn, we
have to distinguish between . two
things. It consisty of two parts. One
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is - pharmacopoeia. The other is the
theory of diagnosis. Now, they have
got trigunas, physiology or tridoshas—
their pathology. So they have a
different scientific approach. So one
hag to study it in a separate way.
Omne cannot have an integrated system
of studying both ayurveda and allopa-
thy, because the ayurvedic way of
thinking is different. The ayurvedic
way of thinking is all given in the
books they have got, that is Sushruta.
To study them, first of all, one must
be proficient in Sanskrit. Any per-
son who does not know Sanskrit can-
not tackle this subject properly. Not
only that, he has also to know the
philosophy and other things that are
in Sanskrit. Only then he will be
able to be familiar with the scientific
approach of ayurveda. For that we
must have separate research done. We
must go into the spirit of it and then
only we can arrive at some result.

There is no use introducing some
sort of ayurvedic hotch-potch into the
medical colleges and telling the stu-
dents ‘you learn this’ or introducing
allopathic medicine in ayurveda col-
leges and asking students to imbibe it.
What is happening now is that all
those who call themselves ayurvedic
doctors go along with stethoscope,
injection and penicillin. Nobody is
doing anything else. Why should we
deceive ourselves that we are helping
ayurveda? We are not helping ayur-
veda in this way. Not only are we
not helping, but we are deceiving
ourselves, and doing great harm to
ayurveda itself, That is what I fear.

With regard to the pharmacopoeia
section of ayurveda, we can certainly
have research on all the medicines
and see how they work. We can use
them; there is no doubt about it. When
a particular plant or drug was useful
for high blood pressure, we took it
from China. That does not mean that
we are using the Chinese system of
medicine. The drugs and pharmaco-
poeia are different, the gystems are
different and the way of approach is
different. ¢

So I feel that with regard to the
ayurvedic physiology or pathology or
way of thinking, we must have a sep-
arate thing altogether, unconnected
with the other systems of medicine.
With regard to pharmacopoeia, we can
do research and add it to the other
pharmacopoeia wherever it is of use.

Regarding rural medical practi-
tioners, already we have got them in
our rural areas. But we are com-
pletely neglecting them. We are not
thinking of them. We have started
health centres in the NES and other
blocks. We can certainly make use
of them, improve them and help them
with a little more money. We can
make use of them, wherever it is pos-
sible.

As regards these rural medical
practitioners, very few people are
induced to go to the villages because
it is not paying. We want that our
rural people should have proper medi-
cal aid. We must make it more
attractive for the doctors to go to the
rural areas by giving them extra
money, extra help and extra equip-
ment. That i3 very necessary. That
is the least we can do, when we are
not able, as a whole, to give all the
medical aid necessary for all the peo-
ple of this country.

13.00 hrs.

So much about Health; now I come
to Education.

Mr. Speaker: The hon. Member has
two minutes more. Hon. Members
get fifteen minutes each, I am giving
here sixteen minutes.

Dr. Atchamamba: With regard to
primary education, I must say that
teachers are vey badly paid and they
find it dificult to manage. They must
be given better payment and provided
better equipment if we expect them to
work properly.

With regard to animal husbandry, I
wish to say that Ongole breed -is de
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nmenﬂng. If we want best bulls of
‘Ongole breed, we must go to America.
That we should avoid.

In regard to planning, we have to
think of the overall picture of India
and not State by State. We have, for
instance, the Madras State. Madras
Industrial potential must be increased.
For this they must have power. But
they have very little balance of hydro-
electric power to develop.

An Hon. Member: Madras?

Dr. Atchamamba: I mean potentiali-
tles of further development. All the
existing sourees have been developed.
I more power is required, there is
Mysore, there is Andhra, there is
Kerala, from which they can get
power.

An Hon. Member: Political power?

Dr. Atchamamba:
electric power.

1 mean hydro-

With regard to meetings, we are
having any number of meetings and
seminars. Seminars are necessary;
meetings are necessary. But the num-
ber is so large that it tells on our
patience. Are all these necessary? With
regard to these meetings, I am re-
minded of a poem written by
Rjakovsky, the Soviet poet, at the time
of Russian Revolution in 19817. He
went to see a friend of his in one of
the Commissariat offices. He found
him at a meeting. He returned after
two hours; the friend was at another
meeting. Like that he went up and
down, till at last the friend was still
engaged at a meeting at 12 o’ clock at
night. He got so disgusted and rush-
ed into the room to find that only
half the number of members were
present, because the other half were
attending another meeting. The post
told his friend: let me request you to
have one more meeting to end all these
meetings,

I do not mean to say that we should
not have meetings. But meetings
mean -2 lot of money. In December
and Janupry there were some meet-
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mgs of the Planning Commission. The
Heads of all the respective Depart-
ments of all the States had to come
here, finally to be told that they must
cut shart their Plan and expenditure
on different items. This could have
been avoided by sending word to the
Chiet Ministers or something like
that.

Shri Dasaraths Deb (Tripura): Mr.
Speaker, Sir, the number of points that
I have to make is so large and the
time at my disposal so short, that X
am afraid I may not be able to do
full justice to all of them. As the
House is aware, Tripura State has no
legislature; this House is the only
forum where we can review the works
of this State and offer ouf criticism
and suggestions.

During the discussion of the De-
mands for Grants I had tabled as
many as fifty cut motions on many of
the burning problems of the State. I
would on this occasion like to refer
to a few of them. The most impor-
tant is the functioning of the Terri-
torial Council in Tripura, which is
now in a deadlock state.

When we passed the Territorial
Councils Act in this House a large
number of Members had their appre-
hension that if more power is left in
the hands of the Administrator, he
would interfere with the working of
the Council every now and then. At
that time the hon. the Home Minister
gave us an assurance that though the
Administrator had been given these
powers, he would try to see that the
Administrator did not interfere except
accasionally and that the Territorial
Council would be allowed to functiom
smoothly. Within one year the Tri-
pura Territorial Council has passed
two budgets, one for four months of
1957-58 and the other recently for
1858-59. These two budgets were dis-
approved and returned to the Terri-
torial Council on the ground that the
Territorial Council had very small
resources, as such the Council should
not pass such big amounts. This
argument of mesgreness of ¢resources
can be applied to the Administration
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also. The Administration has got only
an income of Rs. 39 lakhs a year; but
the Central Government is giving them
more than Rs. 8 to 4 crores per yesr.
Why should not administration contri-
bute more money to Territorial Coun-
cil out of the sum contributed by the
centre. The Territorial Council s
the only representative body, con-
sisting of persons elected on adult
franchise. This is the only body in
which people have got confidence and
$t Is but natural that this Council
should be given more power.

The number of subjects which have
been transferred to the Territorial
Council is, also very limited. Under
the Act many subjects can be trans-
ferred. But only certain minor sub-
jects have been transferred to the
Council and major items like develop-
ment of agriculture, transport, Agar-
tala Municipality, roads, etc, have not
been transferred. So, though the
Council has good intentions it cannot
function effectively. I would therefore
request that the whole matter should
be looked into and the Council
should be allowed to function
smoothly.

The second point 1 wish to point
out is about Government attitude
towards opposition parties. About two
and a half years back a person from
East Pakistan came to Agartala with
a Pakistani Passport, with Indian
visa. He surrendered his passport to
the Tripura Administration and ap-
plied for citizenship; he also applied
to the Agartala court for permission
to practice. Accordingly a sanad was
given to him. He practised for some
time, but in the meantime a notice
was served on him asking him to
leave India within twenty-four hours.
He came to Calcutta and approached
the Home Ministry several times. 1
personally talked to Shri Datar also.
He. was at last given an extension of
one year to stay in India. Now
that peried is going to expire, but no
decision has been taken with regard
to . him. e is a political sufferer.
1 .was told that for about seventeen

years or so he was in jail for having
taken part in the national movement.
He does not know what to do. I con-
sider this to be a case of injustice. 3
would request the Home Minister
or now that he is not here. I would
request the Finance Minister to con-
vey this to his colleague—to take an
early decision on the matter.

Shri Morarjl Desai: May I know
his name? -

Shri Dasaraths Deb: His name is
Amulya Kanchan Dutta Roy. He is
an advocate.

Mr. Speaker: [t can be written and
passed on.

Shri Dasaratha Deb: The flle is
there in the Home Ministry.

A large number of Muslims have
been staying in Tripura State for a
long time-—two or three generations.
When the electoral rolls were pre-
pared their names were not in the
voters’ list. They applied to Govern-
ment to get their names entered; but
that was refused and some of them
were asked by the Police to quit Tri-
pura State. We know that these peo-
ple have been for a long period, from
‘he days of the Maharaja, settled in
Tripura State. In their case also
some steps should be taken. They
should be treated as Indian citizens
because they are already Indian citi-
zens and they are not Pakistani
nationals. I would suggest to the
Home Ministry that if they want evi-
dence from the local people, that can
be obtained.

Then my next point is about land
reform. Since Ist Lok Sabha, we
have been told that our Home Minis-
ter is going to introduce legisiation
regarding land reform in Tripura
State. But, up till now that has not
been done. Some six months before,
in the Tripura State Gazette, a draft
land reform B{ll was published and
public opinion was asked. - Accord-
ingly, many of us have given owr



" opition on that. But, till now that
Bill has not been introduced in this
House:

There are certain provisions in the .

Bill that a crop-sharer can become the
owner of the land as soon as the Bill
or Act comes into force. It is opposed
by many people, the landlords. Pos-
sibly, it is being delayed by those whe
oppose it. In the meantime what hap-
pens is this. Peasants are being evic:
ted in the Tripura State at Dabra
Balonia and Sabrom and in man:-
other places and the crop-sharers whn
are cultivating the land for the last
20 or 25 years are asked by the
Jhumias, the landlords to sign bonds
wherein it is written that they are
only annual wage employees, so that
when the Bill comes into force, they
cannot demand the land. That is the
thing. 1 think Government should
issue an ordinance prohibiting all sorts
of eviction in Tripura State until the
Tand Reforms Bill comes into force
Otherwise, you cannot save the pesan-
try in our State at all.

Another point I want to raise here
is regarding the Tribal people. These
Tribal people are shifting cultivators.
They are now generally coming to
settle themselves as agriculturists. 1If,
from the beginning, you want to
impose on them agricultural taxes or
other taxes, then, they may not be
encouraged. My request to the Minis-
try is that agricultural taxation or
sany other sort of taxation should not
apply to the Tribal people at this
stage in Tripura State because they
are economically and culturally back-
ward. In order to encourage them,
at least this step should be taken.

Within the short time at my dis-
posal, I want to raise another point
and that is regarding Sales Tax. You
know that Tripura is isolated from
other parts of India and we have no
rall communications direct. We heve
to import all these commodities, what-
ever they are, from other parts ot
India by air-lifting. That is very
costly and our economy and trade are
alinost. dislocated. That is why the
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{tself, is costiier than even in Calcutta
or Delhi. For one seer of fish you
have to spend Rs. 5 whereag in Delhi
you can get it cheaper. It is the case
with everything. Seo, if you impose
Sales Tax in Tripura State on cloth
and other essential commodities, then,
it would be very hard for the people
of the Tripura State. I request the
Ministry not to impose any kind ot
Sales Tax in Tripura State.

Mr. Speaker: What were the taxes
when the Raja was ruling?

Shri Dasaratha Deb: During the
Maharaja's time, there was no taxation
in Tripura State.

Mr. Speaker: No taxation at all?

Shri Dasaratha Deb: No taxation at
all,

Mr. Speaker: Then, how were they
carrying on the Government?

Shri Dasaratha Deb: At that time
there was the rail link between Tri-
pura and Pakistan. After partition it
was cut.

Mr. Speaker: What was the
revenue? How could the Maharaja
manage? He must have had some
revenue to maintain the Government.

Shri Dasaratha Deb: At that time, -
the income including the land revenue
was about Rs. 50 lakhs.

Mr. Speaker: Was that the only in-
come?

Shri Dasaratha Deb: Yes; that was
the only tax and there was also some_
tax on forests.

Another point that I would like to
make here is this. Tripura is land of
bamboos. You have plenty of bam-
boos in Tripura State. I have been
drawing the attention of Government,
time and again, that they should start
some of industry there.

An Hon. Member: Paper industry



Shri Dasaratha Deb: If not = paper
factory, I think, at this moment, it
will be possible to start a pulp factory.
The Government should look to that.
I think there is some allocation, some
money in the Budget itself. In the
First Five Year Plan it was not done
and in the Second Five Year Plan also
I do not think our Government is
going to implement that scheme even
though there is a scheme. Every time
they say there is shortage of technical
men and all that sort of thing.

T.B. patients are increasing in the
Agartala hospital. In reply to a ques-
tion I put, I find that this year there
are more than 400 T.B. patients there
and that their number is gradually in-
creasing. There is no T.B. clinic and
these people are asked to take out-door
treatment. How can they do it? I do
not know. It is a matter for experts
to examine. So far as common sense
goes, it cannot be done through the
out-door treatment. The reply that
was given was that the Government
has got a scheme but due to shortage
of technical personnel, they cannot do
it. I do not think it is so difficult. If
you give them good salary, a reason-
able salary, then many experts can go
and start T.B. clinics there. The only
difficulty is in their mind and they are
not keen enough to take up the matter
soon.

During the pre-partition period, the
population of Tripura State was only
about 5 lakhs. But it now comes to
9 lakhs, though it is 7 lakhs according
to the census. If a proper census is
taken, it will go up to 9 lakhs. Most
of them are refugees from East Pakis-
tan. Two-thirds of the population is
refugee population. Among the
Tribals also, one lakh of people are
shifting cultivators; they are landless.
A good number of tea garden labour-
ers who have ceased to be workers in
the tea garden areas have also become
landless. And, their rehabilitation
problem has, betome very acute and it
should be taken up very soon.

The Central Government has made
& certain annonncement. In the
Raima-Sarma area, there is big plot
of land. It was declded by Govern-
ment that 50 per cent of the arable
land should go to the refugees and 50
per cent. to the Tribals, That was
declded. But, up till now I have not
found any progress in this matter.
Our demand is that the Refugee De-
partment and the Tribal Welfare
Department should work simultane-
ously in that area. But before that,
some demarcation line must be drawn
specifying the areas that should go to
the Tribals and the areas that should
go to the refugees, If you do not do
that, if one of these Departments is
more active than the other, then it can
get all the land and the other will be
deprived of it. I do not want it should
happen; so there should be some
demarcation of the areas.

Then, still another point that I
would like to make out here—and that
is the last one—is regarding corrup-
tion. I do not want to say more. I
want to draw the attention of the
Ministry to one point to which a good
number of people have drawn the at-
tention of the District Magistrate, tLe
Chief Commissioner wund even the
Home Minister one year before or so.

Then, regarding corruption charge
against a certain Jhumia inspector, I
may say this. An inspector was em-
ployed at Khowai Division to carry
out Jhumia rehabilitation work. He
was glleged to have taken bribes total-
ling about Rs. 11,000 from the appli-
cants. These applicants have made a
representation to the Chief Commis-
sioner also and I talked to him at
one time about this matter. The
Chief Commissioner assured us that he
would make an investigation within
three months and that he would take
the necessary steps. More than six
months have already passed but not
even a preliminary investigation has
been made. The same officer is allow-
ed to work in that particular area.
He is now discriminating agalnst all
these people who made these com-
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plaints and he is threatening these
pecple that if they tender any evi-
dence against him they would not get
any aid from the Government. These
activities of him must be stopped.

I do not suggest that without any
enquiry that officer should be punished.
But when such a large number of
people had complained against him,
the least that is expected is that he
would not be allowed to work in that
area but shifted to some other place.
Then, after the investigation is over,
you can punish him if the allegation
is true. Why is that not done?

Mr. Speaker: In the case of allega-
tions against individual officers, we
have always held in this House that if
no remedy was available locally, they
should make representation to the hon.
Minister. If even then they do not
get redress, they should give notice to
the hon. Minister that they are going
to raise the point here and then the
hon. Minister will be prepared with
an answer.

Shri Dasaratha Deb: I have person-
nally written to the Home Minister re-
garding this matter. Regarding the
many problems that I have raised in
my cut motions, I request the hon.
Minister to look into them and redress
the grievances of our people.

W} ®ro Wo WAY (FTATHT—iy T
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Shri Kuttikrishnan Nair (Kozhi-
kode): Mr. Deputy-Speaker, Sir, I am
happy to support the Finance Bill
Everybody without e¢xception is more
particular that India has to be recons-
tituted into a prosperous State. We
want it to be made prosperous as early
as possible. We are in a haste. We
want, in a planned manner. to trans-
form our State, our country.

In that, a few months back we were
afraid that we may not be able to per-
form completely what we wanted by
the Second Five Year Plan. But, Sir,
when the Budget speech was made by
the Prime Minister all of us were
happy to learn that Rs. 743 crores was
set apart for planning, and including
Railways there was a provision for
Rs. 1017 crores.

I come from the State of Kerala,
and that too from that portion which
was formerly merged with the Madras
State. I wish to stress- that the Indian
Government and the Planning Com-
mission must see more carefully about
the pluns that are being worked out
by the Sfates, because in Kerals that

portion which had been with the
Madras State has been completely ig-
nored in the Second Five Year Plan.

Sir, the allotment was made before
the State was formed into one unit.
But subsequently we were told by the
policy statement of the Kerela Govern-
ment, which was published as a leafiet
called Prosperous Kerala, that a com-~
mittee of all the important members
of all the parties will be convened and
an agreed programme-that is the
usual Communist phrase—regarding
the implementation of the Second Five
Year Plan will be undertaken. We
were sorry to note that nothing was
done. Then, from the Governor's
speech on 27-4-1957 we had a rough
idea that three old schemes will be
taken up. One scheme which was
already included by the Madras State
was stated to be started afresh. In
the wording of the Governor’s speech
it was shown that the Government
would strive to execute the other
schemes. That created a sort of con-
fusion in our minds. We hope that
they will include those schemes.
Afterwards, in the budget speech, it
was clearly laid down as to what
schemes they were going to take up.
It will be found from the leaflet, Pros-
perous Kerala, that these things were
included. Both the Governor’s speech
as well as the policy statement were
published in a neat, beautiful book,
and this book was given wide publi-
city. But the realities were expressed
in the budget speech of the Finance
Minister and we were surprised to find
that only one scheme was included in
the final budget speech.

The population of Malabar is five
million and the population of the rest
of Kerala is eight million. You will
find on an analysis that only 15 per
cent of the amount set apart for irri-
gation facilities was given to us, the
unfortunate portion of that Kerala
State. 85 per cent was allotted to a
population of eight million while only
15 per cent was given to us, a popula-
tion of about five million,. We are
entitied to get,. on population basis,
38 per cent. But not even half of thﬂ
was given.



Then came the other publication,
Three months’ popular rule in Kerala.
If this is popular rule, I do not know
what to say. In that leaflet nilsc they
said the same thing, and false hopes
were given to us. Sentiments were
expressed in our favour and it was
widely published in a neat, beautiful
little book. It was stated in that book
that in order to give some relief to the
ryots in several parts of Malabar area
which suffer from the lack of adequate
irrigation facilities, the Government
have included some schemes, and they
referred, to three schemes. Of course,
if you peruse the leaflet, you will find
that one of the schemes is not in the
Malabar area. This attitude was
pointed out in public meetings and the
Assembly members raised this point.
Shri Pattom Thanu Pillai who belongs
to Travancore raised this point and he
said that they have been unfair to that
part of Kerala, namely, Malabar. I
wrote to the Chief Minister that a re-
vision has to be made, and I moved
a resolution in the Kozhikode Deve-
lopment Council that a readjustment
of the plan has to be made. But
nothing was done.

Then came the pamphlet Kerala on
the March. In that pamphlet also,
they stated that Malabar suffers from
Jack of irrigation facilities, failure of
crops is a regular feature, etc. Senti-
ments are expressed in our favour but
the allotments are made to the rest
of the portion of Kerala.

Shri Narayanankutty Memom (Mu-
kundapuram): Is the hon. Member
aware that the leader of the Opposi-
tion in the Assembly und also the
Secretary of the KPCC, represented in
the Planning Advisory Committee,
agreed to all the schemes being chosen
there?

Shri Xuttikrishnan Nair: I wish that
1 am not interrupted now.

Skri Narayanankuity Menon: What
1 said is a fact,

Shri x-w. Nalr: If questions
are msked after my speech ‘is ovéer, I
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will answer them, because otherwise
these will be tactics to deprive me of
my time.

Shri Narayanankutty Memon: No,
no.

Mr. Deputy-Speaker: I can assure
the hon. Member that he would not
be deprived of any time that he wants
to take, and if any interruptions are
made. I will give him that time which
is taken away by interruptions. He
may not fear on account of that.

Shri Narayanankutty Menon: We
will give some of our time also.

Mr. Deputy-Speaker: Now that the
hon. Member is not prepared to tole-
rate the interruptions, the interrup-
tions may be avoided now. I think no
interruptions would be made now.

Shri Kuttikrishnan Nair: Very nice
sentiments were expressed in that
beautiful booklet Kerale on the
March. I do not know whereto Kerala
is marching. Is it over the skull of
that portion of Kerala to which
unfortunately we belong?

Then came the real facts wn the
budget speech. In the budget speech
three more schemes were included,
after the agitation and opposition.
You will be surprised to find that by
adding two schemes in the rest of the
State and by allotting one small
scheme in the portion of Malabar, they
raised it into 154 per cent. They were
graceful to give us half a percent more
in addition. I am saying this because
this is a vital point. Law and order,
inefficiency of administration, etc., are
just passing phases, but the reconstruc-
tion of India andthnttoomaporﬂon
like......

Mr. Deputy-Speaker: Here, only re-
construction would be relevant. The
other things may not be relevam_..

Shri Kuttikrishnan Nair: So, 1 am
only stating it in comparison. As ¥
said. law and order and such things

are all passing phasss, but reconstrue-
tion is vital to the development of the
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country. When the face of India is
beaming with prosperity, it will be
unfair that five million in that
portion of Kerala should be deprived
of the legitimate claims of theirs. All
this is in respect of the major irriga-
tion schemes.

A perusal of the minor irrigation
schemes will make it clear that alil
this is done with a certain idea. Even
in the minor irrigation schemes, they
have given only 37 per cent, and that
too has been split up in such a way
that Cannanore district gets Rs. 29
lakhs and Kozhikode district gets
Rs. 9 lakhs. Palghat district gets
Rs. 10 lakhs. Trichur gets Rs. 33 lakhs.
Even in the matter of major schemes,
it is an accepted principle that they
should be split up into district plans.
All-India plans have to be split up
into district plans. In minor irriga-
tion also. So, is it not possible to
have any suitable adjustment?

I belong to Kozhikode and we have
been given Rs. 996 lakhs while the
adjacent Cannanore is given Rs. 29-08
lakhs.

Mr. Deputy-Speaker: Order, order.
There is one doubt that I am feeling
—whether all this is the responsibility
of the Central Government, or, is the
hon. Member only complaining against
his own State Government. Unless
the responsibility of the Centre is
there, it is no use criticising the State
Government here. It should not be
done. It is not allowed. Even the
internal allotments are made by the
State itself, not the Centre here. So,
if the hon. Member has any grouse he
may have other means of getting re-
dress. Here, in this House, he is not
justified in making those complaints
against his State Government. He
must seek other remedies.

Shri Kuitikrishnan Nair: I am say-
ing this because planning is a central
subject.

%kr. Dezuty-Speaker: There are
limits. I have been sitting silent and
thinking over it. Planning is a central

subject, but the allotments are made to
the States and the schemes are ap- .
proved by the Centre which are sent
up by the States themselves. The
internal distribution and allotment to
different arems with the State are the
responsibility of the State itself.
Therefore, he would not be justified in
carrying it on further,

Shrli Narayanankutty Menon: There
is another point also. The original
allotment was made by the then Mad-
ras State and Rs. 9 crores were
allotted to the Malabar district. It
came automatically to the new Kerala
State. It was long before the present
Government in Kerala came to power
or the Kerala State came into being.
I am saying this for the information
of the Centre and the Planning Com-
mission. Every scheme, its allottment,
how it has to be worked, are all to be
discussed in the Planning Commission.
I am raising this here so that the
Government may instruct the Planning
Commission to bestow attention on the
complaints made by me.

Mr. Deputly-Speaker: If the hon.
Member wants to ask the Planning
Commission here to make a separate
allotment for these 5 million people,
that may be difficult and it may not be
done, because the State is taken as a
whole. Of course, he has some other
remedies; it is not that he cannot pro-
ceed with it. He may go and see the
Planning Commission. He may write
to the Planning Minister here and the
Planning Minister in the Centre
would take it up with the State Minis-
ters and so on. So, certwinly there are
remedies, but if I allow this to be rais-
ed here, then it may lead to certsin
criticisms against the State adminis-
tration which will be so wide that it
will be difficult to control it.

Shrl Narayanaskutty Meamen: Pre-
viously he compluined that more
money is not allotted to Malabar. Now
he complains that more money is allot-
ted to Cannanore taluk than to Koshi-
kods taluk.
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Mr. Deputy-Speaker: I thought it
might have some connection with the
re-organisation, some portion taken to
* Keralu State. - -

Shri Kuttikrishnan Nalr: It is the
duty of the Government of India to
see, when new States are formed, that
sufficient sanction is made for those
backward areas. I would appeal to the
Government of India to help us more
with new schemes and more invest-
ment. I am coming to speak in this
House to show the strength of my case
and I have analysed what has been
done in Kerala. In respect of power
also, there is a multi-purpose scheme
there but it has not been taken up.
There are four schemes in Malabar
district, but not a single scheme has
been taken up.

Shri Kodiyan (Quilon-Reserved—
Sch. Castes): What about the Kattam-
palli scheme?

Shri Kuttikrishnan Nair: It is not a
power scheme.

Coming to industries, there was also
a proposal to have a ship-building
yard. The Malabar people wanted it
10 be at Beypore, because it is situated
within that area, which originally be-
longed to the Madrus State. I made an
appeal to the Chief Minister

Mr. Deputy-Speaker: I am afraid I
shall have to ask the hon. Member to
stop thigs criticism, because these are
complaints aguinst the Chief Ministers
of the State and they cannot be dis-
cussed here. There might be a diffe-
rent remedy for thut also, but this
cannot be discussed here saying that
the hon. Member went to the Chief
Minister and made the complaint that
justice is not being done to one portion
of the State and all that. That cannat
be discussed here. Cenerally he might
say that justice has not been donme.

Shri Knttikrishnan Nalr: I am refer-
ring to the ship-building industry, be-
cause it is the Centre’s responsibility.

Deputy-Spesher: Yes; ship-
muumcmm_mm
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But there is no use making a grouse
against the Chief Minister; the Central
Government my be criticised.

Shri Knttlkrhlman Nair: I have no
grouse against the Chief Minister or
anybody else. But I have every right
to show that that portion has been ig-
nored. I have shown these facts and
figures only to convince the India Gov-
ernment and make them show some
consideration for the development pro-
grammes of that portion. That is why
I am appealing to the India Govemn-
ment to take up one or two irrigation
schemes in the Malabar portion and
also a saw mill and a ship-building

.

yard at Beypore and help us. I am -

making this point, because it is an
essential matter which will affect not
only this generation but it .is going to
affect the generations to come if
developmental programmes are not
started in that portion of the State.

One word before I conclude. 1
have to congratulate the Government
on the taxation policy.

Mr. Deputy-Speaker: Now he is con-
cerned with this Government.

Shri Kuttikrishaan Nair: Whenever
I refer to the State Government, I say
Kerala Government. I refer to Kera-
la Government only to show facts and
figures which, us I stated before, were
all in the books published by them.
I do not condemn them; I know that
my duty to condemn them will be in
the Assembly; I know that.

I have said all these things only
to attract the attention of the India

Government to bestow their attention '

on them, because we are neglected
there. Previously also we had been
neglected,

Another matter which I would bring
to the notice of the India Government
is regarding pepper products, about
which legislation has been brought by
the Kerala Government. As  you
know, pepper and other things are the
main products of Kerala. Pepper is
the main product of Malabar State and
it is also a dolfar-earning commendity.
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But this legislation of the Keralm Gov-
ernment will be destroying the pepper
gardens by cutting them into small
pieces. So, I would request the India
Government to see that these gardens
are not destroyed by being cut into
pieces.

I thank you for the opportunity
given to me to speak and I hope the
India Government will consider our
pitiable conditicn and do what they
can to raise the economic standards of
these 5 million people in Kerala
State.

Shri Naldurgker (Osmanabad): 1
am rising to support the Bill introduc-
ed by the hon. Minister. Clause 17,
sub-clause (b) proposes an increase
in excise duty on cement from Rs. 20
to Rs. 24 per ton. I want to draw the
attention of the hon. Minister to some
facts relating to the cement industry.
It will have to be admitted that the
cement industry in India is no doubt
a dynamic industry and it has remark-
able capacity of dynamism.

In 1932, the total cement production
of our country was between § to 6
lakh tons. The total capacity in 1950-
51 of 21 units was 3-28 million tons.
In 1955-56 this rose to 4.96 million tons
with 27 units and it is expected that
by’ 1960-61, these units will increase
to 44 and the total capacity will be
more than 12 million tons. The per
capita consumption of cement in India
is very deplorable. In Sweden, the
per capitc consumption is 714 lbs. In
Belgium it is 718 pounds; in the United
States it is 540 lbs; in Denmark it is
480 1bs; in UK. it is 411 1bs; in India
it is only 27 1bs. Therefore, I am
drawing the attention of the hon.
Minister to some of the facts which the
.cement industry has referred to
against the State Trading Corporation.
There are some specific allegations
made by the ACC against the inter-
wvention of the State Trading Corpora-
tion, which was established in May
1956. . One allegation by the ACC
against the STC is that after its inter-
vention the price of cement per ton
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has gone up. Therefore, 1 want te
bring these allegations to the notice of
the hon. Minister. It is stated in “The
Cement Industry”:—

“The STC has certainly a poor
showing in regard to the prices of
cement. Here again comparison
on the basis of the ACC costs
would provide a typical instance.
The exr factory price awarded to
the ACC group for naked cement
stands at Rs. 545 per ton. Pack-
ing charges which varied between
Rs. 13'5 and Rs. 14°5 per ton on the
advent of the STC are subject, as
before, to quarterly revisions.
ACC's sale price free on rail-head
destination was Rs. 90 per ton. The
f.o.r. price charged by the STC
after it took over was Rs. 1025
per ton. Since the excise duty was
raised from Rs. 5 to Rs. 20 per ton,
this price is now increased to
Rs. 1175 per ton. In effect, it
means that the STC’s price is
higher than the ACC’s price by
Rs. 12'5 per ton.”

Again, I will point out another im-
portant factor. Before the advent or
intervention of the STC, cement was
available to the consumer at Rs. 89
per ton (that is the “delivered price”
to the ACC which included the addi-
tion of the “freight average” of Rs. 15
per ton). But, after the STC took
over the sales, the distribution still
continues through all the then existing
distributive organisations of the pro-
ducers, though the Government decid-
ed that the “delivered price” of cement
to the consumer should be Rs. 102-8-
per ton. With the latest increase in
excise duty from Rs. § to Rs. 20 per
ton, this price has further risen to
Rs. 117-8. This, of course, is exclu-
sive of sales tax and general tax,
which is estimated to cost the consu-
mer a further Rs. 7 per ton. So, it is
evident from the allegations that after
the STC coming into the picture, there
has been a sharp rise in the price by

-at least Rs. 13 per ton. So, by the

intervention of the State Trading Cor-
poration, the  ordinary consumer. has
been put to a loas. We want to know



from the hon. Minister whether these
allegations of the ACC aganinst the
STC are true or baseless. If they are
baseless, they must say so and dispel
the doubts and suspicions in the minds
of the general public.

After that, I want to make a refe-
rence to some important facts regard-
ing food production. I am of the irm
view that the general condition of the
agriculturists should be put on a sound
economic basis. Unless this is done,
it will not be possible for us to increase
our food production. It is only when
the agriculturist gets exoneration from
the debt liabilities that he can con-
centrate on food production. This is
the idea we got when we had a chance
to visit some of the villages and see
the general condition of the agricul-
turists. Until the agriculturist get ex-
oneration from his debt liabilities, he
would not be able to concentrate all
his energies on food production. And
this can be done by having rural cre-
dit. Credit should be given to the
agriculturists on long term basis, either
free of interest or on low rate of inte-
rest. Agriculturists are in need of
money three times in the year—at the
time of sowing, manuring und at the
time of harvesting the crops. If he
can get some monetary help during
these times, he can increase the food
production.

Another thing is that no reference
has been made in any of the speeches
of the hon. Minister to the amelior-
ation of the condition of the backward
classes. A commission was appointed
under the chairmanship of Xaka
Kalelkar for examining certain criteria
for the advancement of the backward
clazses. It is stated that the members
of the Commission were not unani-
mous on this point. They have merely
stated that there are 11 crore people
belonging to the backward classes.
Their recommendation could not be
implemented. After that, it is also
stated that the State Governments
bave been asked to make some ad
hoc surveys and submit a final report.
Though two to three years have pass-
ed, I regret to find that nothing has
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been done, either by the Central Gov-
ernment or the State Governments.
There are many brilliant students be-
longing to the backward classes, whose
educational progress has been handi-
capped or retarded owing to lack of
monetary resources. So, it is essential
that some ad hoc arrangement must be
made and the students belonging to
the backward classes should be given
monetary help, as is at present given
to persons belonging to some other
classes.

Then, I am rather amazed to see
while reading various literature that
anti-Indian and pro-Pakistani propa-
ganda has been vigorously launched
in this capital by interested parties.
Mr. Sheikh Abdullah, a disillusioned
demagogue, is trying to foment com-
munalism and create hatred against
India. The inaction of the Govern-
ment in this matter has been cons-
picuous. They have not taken any
action in this matter. No doubt, ac-
cording to the Constitution, we have
given liberty of free expression and
thought. But, it does not mean that
that liberty should be misused or uti-
lized in such a way that our national
security is in jeopardy by such propa-
ganda. I think it is time that Govern-
ment should take strict action against
Sheikh Abdullah and control his
movements. After seeing the prope-
ganda in which Sheikh Abdullah is
indulging now, we feel that the action
of Bakhshi Gulam Mohammed in de-
taining him was quite justified. Now,
it is his turn to act again.

No doubt, we are the followers of
the principle of non-violence of
Mahatma Gandhi. Our basic ethical
principles, religious principles and our
other ideas are best to be taught to
and digested by society when there is
peace and tranquility. We intended to
inculcate the spirit of peace into the
world. provided the whole world is
peace-minded. But when our frontiers
are jeopardised by the activities of
Pakistani people, who are indulging
in activities of sabotage or such other
activities which will endanger our in-
terests, 1 think it will notybe wise ¥n



our part to preach-violence in the 2ave rather denied . M hi's approach
strict sense. Suppose a certain and this I hope the House will bear

" aftacks me. If I say “Oh ‘tiger; T &m"
& follower of Mahatma Gandhi, I am
a follower of ahimsa, I beleve in dis-
armament and similar things; do not
attack me” will it heed my words?
Not at all. Therefore, we have to take
necessary precautions. We must have
the equipments and army ready, as
they will be useful at the time of
emergency. Therefore, it is my firm
belief that in such circumstances strict
action should be taken by Govern-
ment. '

On 4th September, 1957, by SQ No.
1469, particulars about the number of
Pakistani nationals who were staying
in Uttar Pradesh after the expiry of
their visa were called for.

At that time the Government pro-
mised to lay a statement on the Table
of the House. According to the state-
ment, that was laid on the Table of the
House, it was evident that there were
6,000 Pakistani nationals staying in
U. P. after the expiry of their visas.
We do not know the number of other
Pakistani nationals staying in India.
They are all staying in the country not
in a helpless condition or because of
uuavoidable circumstances but their
stuy is quite deliberate to create dis-
turbances and breach of peace, In
historical retrospect such instances are
not wanting where people infiltrated
1o our country under different
gases. They professed themselves to
be thorough nationals and patriots, but
alierwards at the time of an emer-
gency they suddenly turned to be
betrayers, traitors and saboteurs. Our
g.llant soldiers fought heroic battles
on the battlefields and yet the country
was tied down under imperislism for
centuries past. We hope the Govern-
ment will not commit the mistake of
repetition of this histerical anachro-
nism.

With this I conclude.

Shri B. Das Gupts (Purulia): Mr.
Deputy-Speaker, Sir, I stand here to-
day with a bit of hesitation because 1
to view the ::ole thing
the Gandhian angle vision.
we have adhioved independence, we

%

with me if ‘I Nave thé woducity to
bring him in, in this present context.

We believe from our very early
days when we entered politics m
Gandhian economics. In the Gandhian
economics we found that the charkha
was the sun and everything revolved
round the charkha. Now in our present
economics in India we find that the
Plun is the sun on the Indian horizon
and everything is revolving round the
Plan. The foreign exchange, the
foreign loans and everything is veer-
ing round the Plan and so today, if I
am to begin somethiag, I must begin
with the Plan.

The Second Five-Year Plan has
commenced from 1956-87. During this
period we have been supplied with
Government papers and the foreign
exchange position has been explained
in a very clear way. But I must quote
a few figures in order to show the
condition which we have brought our-
selves to. During the first cighteen
ridnths, since the beginning of the
Second Five-Year Plan, the field of
imports remained as a ‘no man’s land'.
Let us look at the figures,

During the whole of 1958-57, in
those twelve months, the trade deficit
wae Rs. 438'5 crores and in the next
six months the deficit became Rs. 3585-1
crores. In those very twelve months
the net current account deficit was
Rs. 20%2°5 crores and in the next cor-
responding six months onty the deficit
was Rs. 297°7 crores exceeding the
whole of the previcus twelve months.
It was there and nobody was there to
see it, as a result of which during
these eighteen months the drawing



It is the Government figures that
admit this. From April, 1856 to Sep-
tember. 1957, the total imports
amounted to Rs. 16887 crores, in
which the share of the Govesrnment
imports is enly Rs. 809'3 crores and
the rest Rs. 1,179°4 crores came under
private capitalists. Within eighteen
months Rs. 1,180 crores have been
spent in the interest of the private
capitalists in our socialistic Plan.
Who have gained by this even in the
private sector? It is not that the
innumecrable small manufacturers or
buginessmen have gained anything by
this. It is the magnates—steel mag-
nates, jute magnates, textile magnates
who have gained by this. It has finish~
ed our foreign reserve. It has caused
a permanent current account deflcit
making the Government completely
helpless to expand the public sector
for a long time to come. At the same
time the private capitalists have been
making higher profits on their manu-
facture in a market without any com-
petition because import has already
been restricted. By hitting hard the
foreign exchange reserve, they have
hit below the belt of the public sec-
tor in the Plan

There now remains the alternative—
the question of nationalisation. If it
is a wnarch towards socialism, this
questiun will arise; to-day or to-
morrow? But that way has also been
blocked. Look at the combination of
Tata-Mercedes, Imperial Chemical or
Birla-Nuffield etc. The marriage
between the Indian and foreign pri-
vate capital has kept nationalisation
out of bounds.

The National Plan, which is mainly
dependent on foreign loans and foreign
aasistance, is bound to flounder what-
ever our economic pandits may say.
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higher. Up to July, 1987, we are
proud that we have made available
our foreign loan to the extent of
Rs. 58! crores A predominantly
agricu'tural country like India has
been made depondent on foreign cle—
mency regarding food. The burden of
taxation 1s grinding the people like
anything. After seven years of Plan-
ning, the nation is in a quandary. Let
us not deny the facts as they stand
today. The Government are talking
of socialism, removal of disparities in
income, doing away with the concen-
tration of wealth and all such things.
But, their way of doing things is far
from it. They have planned for every-
thing. But, they have not planned to
change the present sct-up of the ad-
ministrative structure as a suitable
base. They have changed the tax
structure while retaining the status
quo of the profiteering of the private
capitalists. It is an illusion that the
Income-tax, Wealth tax, etc., would
help to achieve their aim of removing
disparity in the present set-up. How
the things stand is evident from
a news item thet I am quoting.

This item appeared in the Amrite
Bazar Patrika. The date is 28th April
1957. It was a reception given to
Shri Birla when he got the title of
Padma Vibhushan or something like
that. The news item runs thus:

“Shri Birla who was replying
to a reception held in his honour
under the auspices of the Bombay
Pradesh Congress Committee on
the occasion of the conferment of
‘Padma Vibhushan' on him, paid
a tribute to Prime Minister Nehru
1or the way he conducted the
electioneering campaign without
indulging in personal recrimina-
tions."”

In the course of his speech, he said:

* . .there is a wrong concep-
tion that you can tax heavily ana
yet you can relieve the misery of
the amall marn. Even the income-
tax may fall lightly on the man
whe pays, but ultimately it vaust
all on the man in the street,

[ ]



‘{Shri B. Das Gupta)
‘because & tax is a part of the cost
of production By taxing heavily,
therefore, you may think you are
taxing the rich man. You may
think it is coming from a huge
. reservoir and not from the tap
"(the cummon man). Ultimately,
it comes down to the pocket of the
man in the street. Therefore, do
not tax heavily. Of course, nobody
can escape taxes, but be careful
that they do not fall too much on
the man mn the street.”

It requires no further explanation.

After his speech, Shri S. K. Pati,
Union Minister of Irrigation and
Power, who presided over the func-
tion, welcomed Shri Birla. The news
item procecds:

“He paid a tribute to the great
part that Mr. Birla had played in
‘. the country's fight for freedom
and said, it was not those who
wok part in the freedom battle
and courted imprisonment ana
_ made sacrifices who alone were to
be honoured by the nation. The
country had a duty to recognise
the merits of those who enabled
the army of freedom fighters to
carry on their battle whilst keep-
ing in the background, but
neverthless played their part also
nobly and effectively.”

After this, the trend of our socialistic
plan does not require any further
explanation.

1 have tried to present the facts
dispassionately without meaning any
il to anybody. Now, the question Is
whether the ways the Government are
moving would be able to take us any-
where or they should tread on a diffe-
rent way. That is what I am going
to say. We have the way,—I must
venture to say,—the way that Gandhiji
led us and he wanted to lead us after
Indépendence. For the last ten years,
we havé experimented other ways, we
have experiménted without Ganéhijl.
We find, ifewe accept thé truth, that

we have failed. We say, No Govemn-
ment can follow QGandhiji in this
lmperfect world’. That is not trus, If
an emasculated slave nation could
follow Gandhiji and could become a
free nation, why could not a Govern-
ment established by that nation,
follow Gandhiji after Independence,
when the nation has become free and
strong? Mightbe, Gandhiji visualis-
ed this long-before and said, ‘Is it that
they had use for him only while they
were slaves and none in an Indepen-
dent India?’ There is necessity for re-
thinking today. No Government can
deliver the goods in India without
implementing the simple practical
weys shown by Gandhiji which he had
acouired by his experiment in the
human laboratory of India.

1 was heartened to find a quotation
of Candhiji prominently displayed in
some Government publications regard-
ing the Plan. These are the publica-
tienit Life Lines of the Nation;
Towards greater India’s realisa-
ticn, Towards Socialism, and so on.
Of course, I am not going to make
peity politics out of a great man’s
sayings. I venture to present it before
thz House because it has appeared in
al- these Government pnblications.
TYc quotation is this:

“l will give you a talisman.
Whenever you are in doubt, you
apply the following test. Recall
‘he face of the poorest and weak-
¢st man whom you may have seen,
and ask yourself if the step you
“ontemplate is going to be of any
use to him. Will he gain any-
thing by it? Then, you will find
your doubt and yourself melting
away.”

On this standard, by this touch-stone,
if we test, judge and consider the
Plsn and the present move of the
Goverrment, am I not entitled to ask
what that poorest man or that weak-
est man is getting or has got from the
Plan, from the Budget and from the
financial policy of the Government? I
am entitled to ask and the nation is
entitled to -have an answer for that.
It is claimed that we are going to
spend Re. 4,800 crores for' the N,



By spending this huge amount, we
may build in India spectacular pyra-
mids wherein only the mummy with
gold and silver will lie We are to
build a temple where God will live
with solace for the poorest and
strength for the weakest. Gandhiji
exhorted us that if we are really
interested in the welfare of India, we
should try to build that temple and
not the pyramids as in Egypt.

It is claimed that the Plan is to be
worked out on a democratic set-up
with the objective of a new social
order wherc exploitation of man by
man will cease to exist. The very
first thing I ask is, where is the
democratic set-up? Would you deny
Gandhiji’s conception of democracy?
He has said that “in the true demo-
cracy of India, the unit is the village.
True democracy cannot be worked by
twenty men sitting at the Centre. It
has to be worked from below, by the
people of every village.” This is the
very basic thing which you have lost
sight of. I say let the Government
even now begin this. I do not object
to vour Bhilai and Rourkela plants
because I know there is no alternative
now. but first of all do this. Build up
this democratic set-up, not in the half-
hearted way like the States, nor in a
lifeless way like the community pro-
jects. Change the Constitution a bit.
Mnke this village republic a statutory
body under the Constitution with full
powers. In the words of Gandhiji
“like an island in an ocean”. Let us
not be afraid. To quote Gandhiji ‘“Let
the people have an opportunity of
committing mistakes and learn by
that”,

Mr. Deputy-Speaker: The hon.
Member should conclude now.
Shri B. Das Gupta: A few minutes.

Mr. Deputy-Speaker: He  has
already exceeded by three minutes.

fihrl K. Das Gupta: 1 am just com-
ing 40 my main peint
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Mr. Deputy-Speaker: Why should

" Pinence Bill

" the main point be kept to the end?

Shri B. Das Gupta: I crave your
indulgence.

This is absolutely necessary that
from the Centre to the remotest vil-
lage. the heirarchical structure should
he centrifugal. and centripetal. It is
required for India now. What are you
doing now?—centralising everything.
You cannot manage in this way thils
vast multitude of unorganised people.
Your tendency is to spnon-feed the
people, Gandhiji said, “Instead of
thut. people should be thrown on their
own resources; they should be allow-
~d Lo be self-reliant. Democracy
should not result in making them
nelpless. Democracy will break under
the strain of apron-strings. It can
exist only on trust. If the people die
because they will not labour or
because they will defraud one another,
it will be a welcome deliverance. The
rest will then learn uot to repeat the
sin of being lazy, idle or selfish.” This
is the basic thing for a democratic
set-up and for the working of the
Plan for the people and by the people.
The Government are worried about
food production. 1 can assure you
that if you just build the country in
this way, you shall not have to worry
about food production or interna:
resources or anything. .

Mr. Deputy-Speaker: Now, after
this assurance the hon. Member has
to conclude. Let that main question
remain for some other time. I cannot
give him any more time.

Shri B. Das Gupta: One minute.

Mr. Deputy-Spesker: No, 1 can-
not give. Another time.

Shri B. Das Gupta: One minute.'

Mr. Depuiy-Speaker: 1 reminded
thrice' and he has not cared.

Shri B. Das Gupta: This is the- Iast
quotation. . -



Mr, Deputy-Speaker: But how long
is it going to take? It is not a ques-
tion of this being the last. I can only
allow him another minute, if he can
fnish it.

Shri B. Das Gupta: Yes. I will do
0.

Mr. Deputy-Speaker: All right.

Shri B. Das Gupta: I will wait for
the next chance next time.

I hope the Government will be alert
and try to see the truth that I have
stated. The Government and the
nation will profit by it.

Certainly there is a notion that
whatever the Government say today
is right, and they do not give import-
ance to our views or speeches or our
suggestions. With the last guotation
1 sm just finishing. Gandhijl said:

“It would be folly to be in a
fool's paradise and feel that we
can do no wrong. The blissful
state it is no longer possible for us
to claim. It will be creditable it
by strenuous effort we “succeed
in isolating the mischief and then
eradicating it. We shall do s0 enly
if we keep our eyes and ears open
for seeing and hearing our own
shortcomings. Nature has so
made us that we do not see o
backs; it is reserved for othem
to see them. Hence it is wise tw
profit by what they see.”

Mr. Deputy-Speaker: Shri Chettiar is
not there, Shri Shastri.
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Shri D. V. Rao (Nalgonada): Yes-
terday, when the Finance Minister
was speaking he has said that ag far
as India is concerned, there is no
question of any recession as in
Amer.ca. 1 thunk that it is simply
over-simplifying the situation. By
saying so, he is not answering certain
important questions that we are
facing. We are not an industrially
advanced country. We are import-
ing from countries like the U.S.A.
and we are exporting our Taw
materials to industrially developed
countries. A recession in a country
like America does affect our imports
and exports. The foreign exchange
crisis is thereby aggravated. I think
he is not facing the problem and is
evading an answer to the problem.
Even now our exports of raw
materials are going down and our
imports are increasing. Once there
is recession in such an Industrially
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advanced country like the USA, what
- happens? They will not import goods
from  backward countriess There
will be less scope for our exports
since they themselves are in a crisis.
Therefore, it will affect our economy
and our Plan and we will have to

* take some firm measures to tide over

such a situation. I hope the Finance
Minister will go deeper into the prob-
lem and explain the situation coming
out of this to this House.

Our Second Plan accepts the prin-
ciple that the inequalities in the
developments that have taken place
should be reduced and that there
should be a sort of even development.
That is one of the aims of the Plan.
There are beautiful words, sentences
and paragraphs in the Plan. But no
effective measures are being taken by
the Government to see that the back-
ward areas of India are being
developed properly. In this connec-
tion, I want to state that the State
where I come from, Andhra Pradesh,
is a badly neglected State. And in a
way it is not being run properly. I
will give some examples. After a
prolonged agitation, the Central Gov-
ernment accepted the inclusion of the
Nagarjunasagar Project in the Second
Plan. So far so good. We are much
pleased. But whatever finances are
given to the project are included in
the aid that is given to the States. It
is a very big project and 80 eats away
the entire aid or loan given to the
State. It eats more money  also.
Whatever is allotted is spent away
like this and so the State Govern-
ment has no money at its disposal to
spend for industries and other
development works. It will be wise
for the Central Government to take
this project and finance it exclusive-
1y by itself. Whatever help or sub-
sidy iz given under the Second Plan
should de separated and given for the
Jevelopment of the industries and
other works. I think the Andhra
‘Government has also put forward
such a proposal dbut the Centre has
not given eny reply favourably as
far =3 apy information goes. A

situstion has arisen now when the
Central Government should recon~
sider its policy and something should
be done towards this.

When a big project like this is being
constructed, a power house has also
to be included as part of the project.
1f the power house is also construct-
ed simultaneously, there will be
economy and we may have to spend
less later on. But till now, the power
house is not included and no steps
are being taken to construct the
power house. After the completion
of this project, if we take it up it will
certainly cost more. It is not econo-
mical that way. I think the Govern-
ment should give some more consi-
deration and see that such projects
when they are taken up are complet-
ed simuitaneously. The power house,
the canals and other things should be
completed simultaneously. This policy
of neglecting or leaving out certain
part of it doesnotbringany advan-
tage in the end. It will certainly do
some harm and we may have to spend
more on it

In regard to foodgrains, Andhra is
a surplus State. When the projects
that are taken up, will be completed,
some 4-5 million acres of land will
come under irrigation. But the
peasantry is not getting fertilizers.
In spite of the efforts made by the
Government to import fertilizers
from other countries or from other
States, we are not able to get ferti-
lizers. We are thinking of making
our country self-sufficlent in food-
grains, It will be wise to see that
such an area which produces a large
quantity of foodgrains is given suffi-
cient help to increase the production.
For a long time, Andhra has been
demanding a fertilizer factory. What-
ever may be the reasons, till now it
has not been conceded and people are
very much agitated. Wherever it may
be located, it may be located either in
Telangana or Sircar districts, a fertili-
zer factory is necessary and it should
be located in Andbwa. Unless this
fertilizer factory goes up theve, the
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peasantry will not be satisfied because
for whatever agricultural production,
fertilizer is necessary. A fertilizer
factory will go a long way in meet-
ing the needs of these people. The
Government thinks that some private
enterprise or private party should
take this up. But the local resources
are such that no private party is in a
position to take this up. It is only
the Central Government that can take
up this thing. It should start a ferti-
lizer factory there. Even in the third
year of the Second Plan, it will not
be too late to reconsider the whole
matter.

There are regular complaints from
State Governments that although
schemes are accepted by the Planning
Commission as part of the Second
Five Year Plan, the necessary
amounts are not being given in pro-
per time by the Central Government
with the result that they are not in a
position to carry out most of the
schemes. I cannot say that it was
the case with regard to this scheme
or that scheme but, whenever we ask
the State Government why they have
not taken up a  particular scheme
their ready answer will be; “There
is no money; nothing is coming from
the Centre and, therefore, we are
helpless”.

In the Consultative Committees of
various Ministries we have raised
this question more than once. But
even now the situation has not im-
proved. I think it is the Finance
Ministry which has to do this. If
there are any rules which are obs-
tructing the early allotment of funds
they should change those rules and
see that the State Government is
helped in time. Most of th® amounts
to them
very late and, after some time, when
they are not in a position to carry out
those schemes, those amounts will
lapse. Every new year begins with
paucity of funds, and a good many

- schemes are not being carried out. I

think that this point also requires to
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be considered and the Finance Minis=
try has to take serious steps to cor=-
rect the defects in its functioning.

For a long time, there is a demand:
of the teachers in Andhra Pradesh
that they should be given some more-
help by way of increase in their pay-
scales or something of that sort. The
Central Government has agreed to-
give about Rs. 60 lakhs to Rs. 80 lakhs
by way of matching grants. That is
a conditional help. The Andhra Gov-
ernment has said that it is not in a
position to give an equal amount of
money so as to be able to take the:
help that is offered by the Central
Government. Therefore, the whole
thing has been put in cold storage.
Whether the action of the Andhra
Government is justified or not, I want
to say that whatever sums the
Central Government wants to give to
the State Government by way of
help can be given to them by relax-
ing certain rules. That will certain-
ly help them to meet their demands
at least half way. I feel that when.
such rules and conditions are applied
rigidly to backward States like:
Andhra, they are in a disadvantage--
ous position to avail of whatever form:
of help that the Central Government
want to give to the States. When
such is the situation, why not relax
the rules and regulations that are
coming in the way of such things?'
Therefore, relax the rules and see
that something is"done to give these
amounts to the respective State Gov-
ernments to help them in carrying
out their schemes.

In this connection, I would like to
point out that due to long negligence
in developing these various backward:
areas a situation has arisen when the
disparity is being reflected in so many
ways. I have before me an article
written by the Chief Commercial
Superintendent, Southern Railway—
it is written in Telugu and I will
try to give an English version of it.
He says:

“We are getting from North
items like steel, coal, iron, food-
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grains, cereals, sugar, manures
and so on, whereas from the
‘South jaggery, salt and some
fruits are being exported. What-
ever it may be, the imports from
‘North is much more than the
-goods that are exported from the
South.”

This shows how unequal the deve-
Jopment has been and how it is being
continued. No serious attention is
‘being given to face this situation. I
think this is a sufficient indication
that if things continue like this, in
India there will be some parts which
are supposed to be developed—even
though their development would not
‘be as it should be—angd there will be
some parts which will be undevelop-
ed. Between those two parts there
will be a sort of chronic conflict,
which is not in any way helpful to
the unity of India or to the prosperity
of this country. Therefore, I hope
that the Government—the Finance
Ministry in particular—~will take all
these issues seriously and see that
something is done to face the situa-
tion.

Shri Subodh Hansda (Midnapur-
Reserved-Sch. Tribes): Mr., Deputy-
Bpeaker, Sir, I am very thankful to
you for giving me this opporturity to
say a few words on this Bill. Sir,
while supporting this Bill, I would
like to say a few words on the prob-
lems of the Schedujed Castes, Sche-~
duled Tribes and other Backward
Classes. These points should have
‘been discussed on the debate relating
t~ the Demands of the Home Minis-
try, and I do not know how far these
points will be relevant here when we
are discussing the Finance Bill.

Mr. Deputy-Speaker: He may say
whatever he likes.

Shri Subodh Hansda: Sir, since the
advent of independence Government
has tried to ameliorate the conditions
of Scheduleg Castes and Scheduled
Tribes by laking various messures,
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Even in the Constitution some provi-
sions have been laid down for the
uplift of these people. So I must
thank the Government because it
hag done a lot of work for the uplift
of these people.

In the First Five Year Plan, Sir,
Rs. 39 crores were spent for the
amelioration of the conditions of
these people. In the Second Five
Year Plan there is a provision for
about Rs. 91 crores—Rs. 58 crores in
the State sector and Rs. 32 crores
for the centrally sponsored schemes—
to be spent on these people. If we
consider the achievements during the
First Five Year Plan period as far as
the uplift and development of the
Scheduled Castes and Scheduled
Tribes is concerned, we find that the
progress made in this direction is not
so very satisfactory. It is not even
more than 25 per cent of the Plan
target. Therefore, I feel that there
must be some reasons for this short
progress.

Sir, crores of rupees remain un-
spent both in the hands of the State
Governments as well as with the
Centre. I do not know why s0 much
money should remain unspent.

Mr. Deputy-Speaker: The hon
Member may continue next time.

Mr. Deputy-Speaker: The House
will now take up Private Members'
Business.

COMMITTEE ON PRIVATE MEMB-
ERS’ BILLS AND RESOLUTIONS

TWENTIETH REPORT

Shri Jhulan Sinha (Siwan): 1 beg
to move:

“That this House agrees with
the Twentieth Report of the Com-
mittee on Private Members' Bills
and Resolutions presented to the
House on the 1Tth April, 1968.°





